NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH (COURT-I)

CHENNAI

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH,
NATIONAL COMPANY LAW TRIBUNAL, HELD ON 01.03.2021 at 2.00 P.M
THROUGH VIDEO CONFERENCING

PRESENT: SHRI R. VARADHARAJAN, MEMBER (JUDICIAL)
SHRI ANIL KUMAR B, MEMBER (TECHNICAL)

TIA/MA/IBA/TCP/CA/CP No.
NAME OF PETITIONE®
NAME OF RESPONDENT

SECTION

IBA/1305/2019
Pinnacle Chlorochem Pvt Ltd
Oren Hydrocarbon Pvt Ltd

9 of IBC 2016




IBA/1305/2019 8

ORDER

Learned Counsel for Applicant Mr. Ashwin is present through video

conferencing platform.

It is brought to the notice of this Tribunal by Learned Counsel for the
Petitioner that as against the Corporate Debtor, the CIRP has already been initiated
on 24.02.2021 in IBA/938/2019. In the circumstances let the Petitioner file the claim
before the IRP viz., Mr. Asokan Nagarajan, [BBI/IPA-001/IP-PO1403/2018-
2019/12160 appointed by this Tribunal vide above said order and the IRP shall take
into consideration the claim in accordance with Law. In case the order passed by this
Tribunal dated 24.02.2021 is set aside by any of the Appellate authorities, liberty is

given to the Petitioner to bring it to the notice of this Tribunal.

With the above direction, this Petition stands closed.
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